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TELECOM DISPUTES SETTLEMENT & APPELLATE TRIBUNAL
NEW DELHI

DATED 5TH JANUARY, 2006

PETITION No.70(C) OF 2005
(M.A.Nos.181, 182, 202,243 of 2005 and 4 of 2006)

Chetna Communications ...Petitioner
Vs
Star India Private Limited & Ors.

Respondents

BEFORE:

HON’BLE MR. JUSTICE N. SANTOSH HEGDE,
CHAIRPERSON

MR. VINOD VAISH, MEMBER

LT.GEN.D.P.SEHGAL(RETD.),MEMBER

For Petitioner : Mr.Rakesh Gosain,
Advocate

For Respondent No.1 : Ms.Kanika Agnihotri,
Ms. Jasmine
Damkewala,
Ms.Seema
Sund,Advocates for
Karanjawala & Co.

For Respondent No.3 : Mr.Navin
Chawla,Advocate

ORDER

Learned counsel for the petitioner submits that there has been a settlement out of the Tribunal
between the petitioner and first and second respondents. Hence he seeks permission to

withdraw the petition.

Learned counsel for the third respondent submits that there is no such settlement between the
petitioner and the third respondent. This, in our opinion, will not prevent the petitioner from
withdrawing the petition.

Recording the statements of the learned counsel for the petitioner and the learned counsel for
the third respondent, the petition is dismissed as withdrawn. Consequently, all the

Miscellaneous Applications also stand disposed of.
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